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ORIGINAL APPLICATION NO. 	 94 
ISC.PETITION/CONTEMPT PETITION/REVjW APPLICATION NO, 	(o,A. 

APPLICANT (s) 
iIRSUS 

RESPONDENT (s) 

ADJOCATE FOR 
• 	 APPLICANT (s) 

AOJOCATE FOR 

	

9,3,94 ' 	Hoard learned counsel 11 r J.Le 
• This apictton1tt 	. 	 Sarkar on behalf of the applicant, 

•
for 

 Shri Parjmal Ghgsh. Perused the 
C 	 - 	

'statement of grievances and reliefs 
sought for in this application. 

Deed 'Learned Sr. C.G.S.. Nr  S. Ali prays 

for four weeks time to get instructions 
I 	

" from the r?spondents. Time allowed ast 
• '.' J.J$y. R.gistrr(J) 	prayed for. 

f 	' 	
' 	 List on 21.4.94 for considera 

tion of admission and further orders. 

Heard counsel for the parties on 
the interim relief prayer. The opera- 

	

• 	
'tion of the impugned order No.C9G)16/ 
.92 dated Barapani the 10,2.1 994 

t (Annexura-7) issued 'by the Direction, 

IAR, N.. Region, Barapani, Meghalaya, 

is stayed till consideration of 
admission. 

Copy of the oder may. be 	 / furnished to the counsel 
of the parties. 	 Ilember 	 V i c e—C h a i rm a n 

	

I' 	
nkm rder: 



Now . PMW~~~A 
T 

OFEI 	NOTE 	 CDURTSURDER 

/ 

t21.4,94, 	Learned tounsel Mr J*LaSark 

subrritsfor dsposa1 of: this 

aPDlication, 

List.for.çonsideratiOfl of. admi-

ssin and disposal on •274494 in 

presence of, learned 
Mr S.Ali. 

•Vice-dhairman 

Member 

H 

7 
CtA 

• 	

• 	 acs 

27.4,94. Learned counsel Mr' J.LSarkar 

or.disposal of this appli-. 

quashing the orddNobaC( - 

d Barapanl,thel0-2.-94 	I  
-7) irrview of OfficeMemo 

.RG(C)16/92 dated Barapani 
4(Annexure-9 )/discir ithar 
. Learned Sr.C.GaS*C4Mr S .  

for two weekslitime as las 

get instructions • Time 

s prayed for. 

b on 20/3/94 for orders. 
Eurther time will be allo4 

Vice-C1 :n 

earnadcou1 , 1 mr J.L. 

kts to list hks C53E on 
èOfliEU 

	

I 	 #211J 	 a. 

cation by 
16/92 dat 

I  (Annexure. 
1  randum No 

.' thel7-2- 

	

I 	• 

proceedin 

All, prays 

chance to 
:I allOwed a 

Lisa 

No 

acs 

• 94 

	

• . 
	 \Sarkar sub\ 

26.5.94 for 



4 

O.A.io.4i/.94 
- 

	

OFFICE NOTE 	 DATE 	 CWRT 'S OBDER 

20.5.94 ' * 	Learned counsel MrJ.L. Sarkar 

:submits to li8t this case on 26.5.94 

1 for consideration of admission. 

'LearnedSr. C.G.S.C.Mr S.Alj is 

present. 

List on 26.5.94 for. con8idera-

• 	 ' tion of admission. 

	

V 	

V 
'V.  

VIce-Chairman 

M e4mb r 
• 	nkm 1  

' V.  

26.5.94 	Learned counsel Ir J.L.3arkar 

submits to list this case onl.6.1994 

for consideration of admission. Sr. 

C.G.S.0 Mr S.Ali has no objection. 
1 	• 	

± k adjourned. 	V 

V 	 V 	 List on 1.6.1994 for considers- 

	

• 	
tion of admission. 

V 	 , 	

V 	
ice_?airman 

Pm  

	

P 	 V 	

V 	

V 

I 	1.6.94 	 Heard learned counsel Mr J.L. 
V 	 Sarkar fOr the applicant, 

	

• V 	 V 	 V 	
Shri Parimal Ghosh, Perused the V 	

. 	 statement of grievances and reliefs 
V 	

V  sought for in this application. Also 
V 	 heard learned Sr. C.G.S.C. Mr S.Aji. 

We propose to dispose of this 

application at the admission stage. 



- 

-. 

0.No.4i/94 

OFF ICE NOTE 	 DATE 	 CW.T 'S ORD ER 

- 	
1,6,94 

• 	
: 	•,; 	 ' 	The applicant is an Assistant 

• 	, 	

-. 	
in ICAR Research Complex for NH 

Region, Barapani. The authority has 
* 	 - 	

decided to recover an amount of 

.73,2 62.58 P from his s*lary by 
- 	 146 inStalments vide order No.RC(G)15/ 
• 

	

	
' 92 dated 10.2.1994 (Annexure-?). 

Subsaqently vjde office memorandum 

* 	: 	 No.RC(G)16/92 dated 17,2,1994 

(Annexure-g), the respoadents have 

initiated disciplinary proceeding 

against the applicant with specific 

charges for the incident in whichmthE 

amount of .73,262.58 P. was involtied. 

• 	 I 	 'Ue'fjnd that the recovery order urdor 

Anaexura7 was summarily made without 
• 	 ' 	enquiry and decision as to the guilt 

of the acused. As specific disciplinary 
• 	' 	 ' 	 proceeding has now been initiated for 

incident, we find nojustifi- 
) 	 ' 	 'cation to keep the order under 

• 

	

	 Annexure-7 alive, which according to 

'us is liable to be quashed. 

• 	 ' 	
' 	Acording1y the order No.RL(G% 

16/92. dated 1 0.2. 1 994(Annexure.i7). 4  
deciding to recover F03,262.58 P from 

the applicant is hereby quashed. The  a 

	

	
'disciplinary proceeding under memorand- 

urn No.RC(G)16/92 dated 17.2,1994 
/71o. 246-17 	

(Annaxurag) with Specific charges will 

074/ 

	

(-4, 	 / • 	 proceed 	 to Rules. 

This application is accordingly 
• 	

disposed of with the above order. 

Copy of the orde,r may be 
furnished to the counsel for 
thepartias. 	' 

• 	nkrn 

Inform all 

Vice-Chairman 

- 	
' 	Member 


